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PART IV

Acts of the Gujarat Legislature and Ordinances promaigated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
President on the 6th March, 1982 is hereby published for general information.

K. M. SATWANI,
Secretary to the Government of Gujarat,
I egal- Department.

GUJARAT ACT NO. 13 OF 1982.

( First published, after having received the assent of the President in the
“Gujarat Government Gazette” on the 17th March, 1982).

AN ACT

further to amend the Bombay Civil Courts Act, 1869.

It is hereby enacted in the Thirty-third Year of the Republic of India as
follows :—

1. This Act may be called the Bombay Civil Courts (Gujarat Amendment) Sbert title
Act, 1982,
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Amondment 2. In the Bombay Civil Courts Act, 1869, in section 43, in the first paragraph, ?ﬁ?

of soction 43¢ the words “Sundays, New Year's Day, Good Friday and Christmas Day” of
of 1869.  the word “Sundays” shall be substituted. 1812,
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PART IV

: 4cts or the Gularat Legmlature and Ordmanoes promnlgated ane
' ! Regulutlons made by the Govemor. : .

-

The fol]owmg Act of the Gularat Leg:slature havn;g beeu assented to by the o o -.
s Presxdent on the 27th February, 1989 is hereby pubhshed for general mfolmanon SO

S L R M MEHTA, .
L T Seeretary 10 .the Government of Gujarat, T
S ' Legal Department. I AR

GUJARAT ACT NO 4 OF 1989,

(Fimt pubhshed a{ter havmg received the “assent of the Pres:dent in the-’f-"
e “G‘u]arat Govemment Gazette” on the Brd March, 1989) T N

An Act further to amend the Bombay le Courts Act 1869 ] e
CTeis hereby enached in’ the Fortleth Year of the Repubhc of Indla as_'j’."

| -‘..-_"_._"fqllows - T I o - _a.‘ A
N 1 (I) Thls Act may be called the Bombay le Courts (Gujarat Shm hﬂ, ;
__\Amondment) Act, 1989 P D ) . .07 . end com-

menoommt.
: (2) " This. secuon shall be deemed to have come- mto force on the 231d Septem- .
7 et 1988 and-the remaining provisions of this Act shall be deemod 0 have come _ ’

~ into force on the 191]:1 October 1988 : . e

e
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Insertion of 2. In the Bombay Clvﬁ Courts Act 1869 (heremafter referred to as “the
m‘_’“ﬁ‘%‘” priticipal Act”), after section 4, the following section shall be inserted, namely: -

of 1889, .

- Positlon of CS4AL Notwuhsmndmg anything contained in section 4, the position of the

of mﬁﬁ?g’f * sadar station of the District of Ahmedabad at Narol shall- be in the Clty of
Ahmedabad Ahmedabad ' . :

te be in . .
'A!:medabed '
City. ' Epranaﬂon —For the purposes of th1s section and section 23A “City of

Ahmedabad™ means the City of Ahmedabad as defined by clause (2) of
section 2 of the Ahmedabad City Court.e Act, 1961 , '

Yusertion of 3. In the pm:lclpal Act, after section 23, the followmg section shall be mserted )

aootion 334 .
i5 Bom, X1y famely :——
of 1569,

_Ci\gl! %lggeﬂ “23A. Notmthstandmg anythmg contained in section 23, the Civil Judges
&fm‘;;i,,h‘;‘ft of the Civil Court at Narol in the District of Ahmedabad’ shall hold their

;@‘hﬁﬁ}’ﬁ Courts in " the C1ty of Ahmedabad.”.

hold their - . : o : S

- Courta in i . : . L M
Ahmedabad . . . ) .
ity

Repeal and 4 (I) The Bombay Civil Courts (Gujarat Amendment) Ordmance, 1988 is
aevli:;s_. _ hereby repealed. : o .'

@) Notwithstanding such repeal, anythmg done or any action - taken under
the principal Act as amended by the said Qrdinance shall be deemed fo have
: been done or taken under the prmcnpal Act as’ amended by this Act.

?&a;

I_Oﬂl.‘

1088,
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PART- IV
Acts of the GuJarat Legislature and Ordinances promulgated
and Regulatlons made by the Governor.

|I’

The following Act of the Gujarai Legislature, having been assented
to by the President on the 24th May, 2002 is hereby published for gencral
informauon.

V. M. KOTHARE,
Secretary to the Government of Gujaral,
Lcgislative and Parliamentary Affairs Department.
GUJARAT ACT NQ. 16 OF 2002.

(First published, after having received the asscnt of the President in

the “Gujarar Government Gazette”, on the 5th June, 2002).
AN ACT

further to amend the Bombay Civil Courts Act, 1869.
It is hereby enacted in the Fifty-third Year of the Republic of India as
follows :~-

1. 1) This Act may bc called the Bombay Civil Courts (Gujarat
Amendment) Act, 2002

(2} It shal) come into force en such date as the State Government may,
by notification in the Official Gazette, appoint.

2. In the Bombay Civil Courts Act, 1869 (hercinafter reterred Lo as
“the principal Act’™), in section 16, for the words “fifty thousand rupees”, the
words “one lac rupecs” shall be substituted.

16-1 - 16-1

Short
title and
commience-
ment.

Amend-
ment of
section 16
of X1V of
1869.
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Amend- 3. In the principal Act, in section 24, for the words “fifty thousand
meitof  pipees™ the words “one lac rupees” shall be substituted.
pe
section 24
of XTIV of
1869.
Amend- 4. In the principal Act, in section 26, for the words “fifty thousand

mentof  rupees”, the words “one lac rupees” shall be substituted.
section 26 _ fo

of XTIV of
1869.

Amend- 5. Inthe principal Act, in section 28A, in sub-section (2), for the words

mentof  “fjty thousand rupees”, the words “one lac rupees” shall be substituted.
section

28A of XIV
of 1869,

Transfer of 6. All suits and proceedings of a civil nature wherein the subject matter
pending oy ceeds in amount or value fifty thousand rupees but does not exceed one
cascs. ) . . . . o . .
lac rupees pending in a Court of Civil Judge (Senior Division) immediately
before the commencement of the Bombay Civil Courts (Gujarat Amendment)
Act, 2002, shall after such commencement, stand transferred to, and be
disposed of by a Civil Judge (Juvior Division) within the local limits of his
ordinary jurisdiction.
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